
323 Bills introduced FEBRUARY 23, 1979 Bills introduced 324

[Mr. Deputy-Speaker]
still one minute to go. Mr. Gomango 
will now move the report of the Com
mittee on Private Members’ Bills and 
Resolutions.

15.29 hrs.

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

T wenty-sevekth  R eport

SHRI GIRIDflAR GUMANGO (Ko- 
raput): I beg to move:

“That this House do agree with 
the Twenty-seventh Report of the 
Committee on Private Members* 
Bills and Resolutions presented to 
the House on the 21st February, 
1979.”

MR. DEPUTY-SPEAKER: The
question is.*

“That this House do agree with 
the Twenty-seventh Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the Housj on the 21st February 
1979.”

Th# motion was adopted:

SOIL CONSERVATION BILL*

SHRI D. D. DESAI (Kaira): I beg 
to move for leave to introduce a Bill 
to provide for the protection of land 
resources against soil erosion, and for 
other purposes.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro
duce a Biil to provide for the pro
tection of land resources against 
soil erosion, and for other pur
poses/’

The motion was adopted:

SHRI D. D. DESAI: I introduce the 
Bill.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of Article 19)

SHRI SAUGATA ROY (Barreck- 
pore): I beg to move for leave to in
troduce a Bill further to amend the 
Constitution of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro
duce a Bill further to amend the 
Constitution of India.”

The motion was adopted:

SHRI SAUGATA ROY: I introduce 
the Bill.

PREVENTION OF BIGAMOUS 
MARRIAGES BILL*
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MR. DEPUTY-SPEAKER: The

question is:

“That leave be granted to intro
duce a Bill to provide for the pre
vention of bigamous marriage/*

The motion was adopted:
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